
In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 

 

FIR NO.101/2020 

PS Crime Branch 

u/s 109/147/148/149/436  IPC 

STATE VS. TAHIR HUSSAIN 

 

 

25.02.2021 

 Proceedings conducted through V/C.  

This is an application moved on behalf of 

applicant/accused for defreezing of applicant’s 

registered bank account. 

Present: None for State.  

  Mr. Rizwan Ld. Counsel for the applicant.  

  Ld. Counsel submits that the accounts of the 

applicant have already been defreezed.  

  Considering the submissions, the present 

application is disposed of.  

  Record of proceedings be tagged with the file. 

Original application be filed in the court within two days. 

  Order be uploaded on the server.  

 

          (DINESH KUMAR)  

 CMM/NE/KKD/DELHI/25.02.2021



In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 

 

FIR NO.101/2020 

PS Crime Branch 

u/s 109/147/148/149/436  IPC 

STATE VS. Tahir Hussain 

 

 

25.02.2021 

 Proceedings conducted through V/C. 

This is an application for releasing mobile phone 

of the applicant accused on superdari. 
 

Present: None for State.  

  Mr. Rizwan Ld. Counsel for the applicant.  

  Reply is received from the IO.  

  It has been stated in the reply by the IO that the 

mobile phone of the accused has been received from the FSL 

and that  he has no objection if the mobile phone of the 

applicant/accused is released to him as per law.  

    

  Considering the abovementioned, the said 

mobile phone be released to the applicant in view of 

judgment of Hon'ble High Court of Delhi in Manjeet Singh Vs. 

State, CRL.M.C. 4485/2013 and Crl. M.A. No.16055/2013, 

decided on 10th September, 2014 on superdari  in the sum of 

Rs.20,000/- against proper receipt and before releasing the 

mobile in question, IO/SHO is directed to prepare the 

punchanama of mobile in question and take photographs 

from different angles in the presence of complainant, 

accused and some independent witness. He will also take 



the counter signature of witness and accused on the above 

photographs. IO/SHO is also directed to file said panchnama 

and photographs alongwith their negatives or appropriate 

certificate under Section 65-B of Evidence Act if 

photographs have been taken from digital device, with the 

final report.  SHO concerned is also directed to ensure 

compliance of the above said terms and conditions.  

Original application be filed in the court within two days.  

 Copy of this order be uploaded on the Website of 

Delhi District Courts. 

  Order be uploaded on the server.  

 

          (DINESH KUMAR)  

 CMM/NE/KKD/DELHI/25.02.2021 

  



 
In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 

 

FIR NO.144/2020 

PS Gokalpuri 

u/s 147/148/149/380/427/34  IPC 

STATE VS. Ashok @ Akash @ Cheema 

 

 

25.02.2021 

 Proceedings conducted through V/C.  

This is an application u/s 437 Cr.P.C. 

Present: Shri R.C.S. Bhaduria Ld. SPP for the State.  

  None for the applicant/accused.  

  At request of Ld. SPP, matter be listed for 

arguments on 26.02.2021.  

  Order be uploaded on the server.  

 

          (DINESH KUMAR)  

 CMM/NE/KKD/DELHI/25.02.2021



In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 

 

FIR NO.101/2020 

PS Khajuri Khas 

u/s 147/148/149/153A  IPC 

STATE VS. RIYASAT ALI 

 

25.02.2021 

 Proceedings conducted through V/C.  

This is an application for release of Jamatalashi. 

 
 

Present: None for State.  

  Mr. Rizwan Ld. Counsel for the applicant.  

  Reply is received from the IO.  

  As per report of the IO, Mobile phone was seized 

as case property and it was sent to FSL. It is now received 

back. He has no objection if the mobile phone of the 

applicant/accused be released to him as per law.  

    

  Considering the same, the said mobile be 

released to the applicant in view of judgment of Hon'ble 

High Court of Delhi in Manjeet Vs. State, CRL.M.C. 4485/2013 

and Crl. M.A. No.16055/2013, decided on 10th September, 

2014 on superdari  in the sum of Rs.10,000/- against proper 

receipt and before releasing the mobile in question, IO/SHO 

is directed to prepare the punchanama of mobile in question 

and take photographs from different angles in the presence 

of complainant, accused and some independent witness. He 

will also take the counter  



 

     ---2-- 

signature of complainant/witness and accused on the above 

photographs. IO/SHO is also directed to file said panchnama 

and photographs alongwith their negatives or appropriate 

certificate under Section 65-B of Evidence Act if 

photographs have been taken from digital device, with the 

final report.  SHO concerned is also directed to ensure 

compliance of the above said terms and conditions.  

Original application be filed in the court within two days.  

 Copy of this order be uploaded on the Website of 

Delhi District Courts. 

  Order be uploaded on the server.  
 

 

 

          (DINESH KUMAR)  

 CMM/NE/KKD/DELHI/25.02.2021 
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